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BEFORE THE PRINCIPAL BENCH, NATIONAL GREEN TRIBUNAL, 
NEW DELHI 

O.A. No. 61/2021 

In the matter of:- 

Abhishek Katara 	 ... Applicant 
V/s 

State of Himachal Pradesh & others 
Respondents 

ACTION TAKEN REPORT IN COMPLIANCE OF 
HON'BLE NATIONAL GREEN TRIBUNAL ORDER 
DATED 10.03.2021 THROUGH MEMBER 
SECRETARY, HP STATE POLLUTION CONTROL 
BOARD. 

I, Apoorv Devgan, S/o Lt. Shri Bharat Bhushan, aged 33 

years, presently working as Member Secretary, HP State 

Pollution Control Board do hereby solemnly affirm and say as 

under:- 

1. That the aforesaid O.A. No. 61 of 2021 is pending for 

adjudication before this Hon'ble National Green Tribunal 

and is fixed for hearing on 09.07.2021. 

2. That vide order dated 10.03.2021 the Hon'ble Tribunal 

was pleased to pass the following directions , the 

relevant operative part of which is reproduced herein as 

under:- 

" In view of the above, before proceeding further, 
we consider it necessary to require a factual and 
action taken report from a four member joint 
Committee comprising the Secretary, Urban 
Development, H.P., PCCF (HoFF), H.P., Municipal 
Commissioner, Shimla and the State PCB. The State 
PCB will be the nodal agency for compliance and 
coordination. The report may be furnished within 

AT'Es-T-F otwo months by e-mail at judicial-ngt@gov.in  
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preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF." 

3. That the Deponent with utmost reverence to this Hon'ble 

Court craves to make following submissions:-

a) Compliance of directions dated 10.03.2021 passed by 

this Hon'ble Tribunal. 

I. 

	

	In pursuance to the passing of the directions dated 

10.03.2021 of this Hon'ble Tribunal, the Principal 

Secretary (Urban Development/ TCP) to the Government 

of Himachal Pradesh has convened a meeting dated 

07.06.2021 (Copy of proceedings is enclosed as 

Annexure R-1). The Joint Committee decided that in 

accordance with the directions of the Hon'ble National 

Green Tribunal, a factual and action taken report be 

submitted by the Inspection & Action Committee by 

conducting a site visit to ascertain factual position on the 

allegations made by the Applicant before the Hon'ble 

National Green Tribunal along with action taken, if any; 

The composition of Inspection and Action Committee 

was directed to be as under:- 

1. Commissioner, Municipal Corporation, Shimla-
Chairperson, 

2. Member Secretary, HP State Pollution Control 
Board- Member, 

3. Chief Conservator of forests- Member, and 
4. Director, Town & Country Planning, Himachal 

Pradesh- Member. 

It was decided that the aforesaid Committee shall carry 

out a joint inspection at the site under reference and 

ascertain following aspects:- 
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1. Whether the construction done by the private 

respondents is as per the Supervisory Committee 

approval in terms of number of storeys and building 

height, and 

2. Removal of trees in a planned manner as alleged by the 

Applicant. 

b) Action taken report by the Inspection & Action 

Committee 

2. The Inspection & Action Committee along with the 

supporting staff visited the Petrol Pump site on 

10.06.2021 at 11:00 A.M. for carrying out detailed 

inspection and measurements of the actual construction 

carried out at site, as per scope of work defined in the 

meeting dated 07.06.2021 held under the Chairmanship 

of Pr. Secretary, Urban Development & Town & Country 

Planning to the Govt. of Himachal Pradesh. The 

Committee members visited the Site situated at the 

valley side and thereafter measurements of the existing 

R.C.0 framed structure constructed till date were carried 

out jointly by the technical field staff of MC Shimla, 

Divisional Town Planning Office Shimla, Forest 

Department team in the presence of all Committee 

Members. The copy of action taken report of the 

Inspection and Action Committee is hereby annexed as 

Annexure R-2,(copy of which has already been e-filed 

before the registry of this Hon'ble Tribunal on 

03.07.2021). As per the report, following conclusions 

have been derived : 
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"1. Report on number of storeys, building height 

etc. 

The Inspection & Action Committee perused the case file 

and the approval/sanction letter and the maps of the 

instant case vis-à-vis the construction carried out at site. 

As per the measurement of construction carried out at 

site, it is observed that against the approval of 

Competent Authority for constructing a 5 level 

framed RCC structure (non-habitable) comprising 

columns and cross beams having height 16.25 M 

and 2.00M plinth, i.e. the retaining wall over 

natural slope of land, the applicant has 

constructed R.C.0 framed structure at 5 levels 

below road with total height of 15.90 mtrs, i.e. 

0.35 mtrs less. However, the approved plinth 

height was 2.00 mtrs but on the spot plinth height 

is varying from 3.50mtrs to 6.00mtrs. 

Reasons for the variation in plinth height on the spot 

from the sanctioned plinth height as per the version of 

the applicant which are stated as under:- 

"That is further most respectfully submitted that prior to 

the approval of the map as directed by the Hon' ble 

Supervisory Committee a Geological report had been 

submitted that the perusal of the same would go to 

reveal that as opined by the Ld Geologist that according 

to him there existed 2.25 mtrs of over burden of loose 

strata and foundations were supposed to be laid 1.5 

mtrs in situ rocks. That during excavation at the site the 
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firm strata was achieved at a depth of 8-9 mtrs below 

the natural soil level and the structure was raised from 

the firm strata. 

However, the committee also observed that in addition 

to the constructed five levels below road level at site 

P.C.C. /R.C.C. retaining wall of height varying from 

1.50mtrs to 4.0mtrs is under construction as a 

protection measure to make the whole structure stable 

and earthquake resistant. The retaining wall was not 

proposed in the approved plans, but is within the plot 

boundary...". 

As per the proceedings of the Joint Committee, the 

Commissioner Municipal Corporation Shimla has issued a 

notice dated 04.06.2021 under the provisions of HP 

Municipal Corporation Act, 1994 to the private 

respondents to stop the construction activities at the site 

till final disposal of the matter in question. 

"3. Removal of trees in a planned manner as 

alleaed in the application.  

As far as removal of trees in a planned manner as 

alleged in the application are concerned, the Inspection 

& Action Committee present at site independently 

ascertained the same and also measured the distance of 

trees from the built framed structure. From the 

comparison the NOC granted by the Forest Department 

vide Letter dated 05.07.2019 and the supporting report 

including the site plan clearly showing the location of 
ESTE0 
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only one tree within the plot boundary and four trees 

outside the plot boundary. As per the site inspection it 

was ascertained by the Committee that all five trees as 

per forest NOC dated 05.07.2019 are existing at site, 

therefore no tree has been removed from the site as 

alleged. Further, the minimum distance of 2.0 meters 

from the all the trees, except one located on the right 

side on lower valley side has been maintained. The one 

tree is located at a distance of 1.88 mtrs from the 

structure". 

The Joint Committee had deliberated upon the 

Inspection & Action Committee's report and co-related 

issues vide its 2nd  meeting held on 05.07.2021 under the 

Chairpersonship of Principal Secretary (Urban 

Development/ TCP) to the Government of Himachal 

Pradesh. The copy of proceedings indicating facts and 

action taken is hereby annexed as Annexure R-3. 

As per the report of Joint Committee, the Supervisory 

Committee had "decided that since the proposed project 

is Public Utility, the desired relaxation may be granted in 

public interest....". 

Further, the Joint Committee has noted in the 

proceedings that "furthermore as per Schedule 1 and 

Section 2(n) of the Industrial Dispute Act, 1947, it is 

hereby evident that the motor and aviation spirit, diesel 

oil etc. have been held to have fallen within the 

definition of Public Utility". 
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In view of the above submissions, it is, respectfully 

and humbly prayed that the present affidavit/ action 

taken report on behalf of respondent State through this 

Board may kindly be taken on record in the interest of 

justice, equity & fair play. 

....Deponent 

Verification:- 

I, the above named deponent, do hereby further solemnly 

affirm that the contents of para 1 to 3 of the action taken 

report/ affidavit are true and correct to the best of my 

knowledge and nothing has been concealed therefrom. 

7/'9 	 Signed and Verified at Shimla on day of 	 July, 

2021 

....Deponent 
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Proceeding of the 3oint Committee meeting in compliance to  
the order dated 10.03.2021.  _passed by the Hon'ble National  
Green Tribunal in 0.A no. 61 of 2021 held under the  
Chairmanship of Principal Secretary (Urban Development) to  
the Government of Himachal Pradesh on dated 07.06.2021 held  
in the Office Chamber, HP Secretariat at 3.00 P.M.  

In pursuance to the order dated 10.03.2021 passed by the Hon'ble 
National Green Tribunal in 0.A.no. 61 of 2021 titled as IlAbhishek 
Katara versus State of Himachal Pradesh and others", a meeting of 
Joint Committee was convened under the Chairmanship of Sh. 
Rajneesh (IAS), Principal Secretary (Urban Development) to the 
Government of Himachal Pradesh 

The meeting meeting was attended by the following officers/ officials:- 

1. Dr. Nipun Jindal (IAS), Member Secretary, HP State Pollution 
Control Board, Shimla-9. 

2. Shri Ashish Kohli (IAS), Commissioner, Municipal Corporation, 
Shimla-1. 

3. Shri Rajesh Sharma, (IFS), Chief Conservator of Forests 
(Finance), Shimla-1. 

4. Shri Kamal Kant Saroch (IAS), Director, Town & Country 
Planning, Himachal Pradesh, Shimla-9. 

5. Shri Karam Chand Nanta, State Town Planner, Town & Country 
Planning Department, Shimla-9, H.P. 

6. Shri Davinder Mista, Architect Planner, Municipal Corporation, 
Shimla, H.P. 

7. Smt. Prem Lata Negi, Town & Country Planner, (Shimla Division. 
District Shimla, H.P. 

8. Shri Lalit Thakur, Environmental Engineer, HP State Pollution 
Control Board, Shimla-9. 

9. Shri Deepak Dogra, Jr. Environmental Engineer, HP State 
Pollution Control Board, Shimla-9. 

10. Shri Mayank Manta- Additional District Attorney cum Law 
Officer, Town & Country Planning Department, Shimla-9, H.P 

As per the order dated 10.03.2021, the Hon'ble Tribunal has 
directed that, "In view of the above, before proceeding further, we 
consider it necessary to require a factual and action taken report from 
a four member joint Committee comprising the Secretary, Urban 
Development, H.P., PCCF (HoFF), H.P., Municipal Commissioner, 
Shimla and the State PCB. The State PCB will be the nodal agency for 
compliance and coordination." 
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During the course of meeting it was apprised by the 
Commissioner, Municipal Corporation, Shimla that the present 
approval of the construction in question has been placed before the 
16th meeting of Implementation Committee held on 06.03.2020 & 
17th meeting dated 12.05.2020 and thereafter before Supervisory 
Committee as agenda item in its 8th meeting held on 09.06.2020 the 
case was approved being a public utility project as per the order of Ld. 
NGT in its judgment dated 16.11.2017 in 0.A.no. 121 of 2014 titled 
as `Yogendra Mohan Sengupta versus UOI & Ors.', whereby it was 
decided as under:- 

"3. Case of proposed retail outlet for Sh.Kunal Rai Sethia M/s 
Indian Oil Corporation Ltd. said to be comprised on Kh. No.426/1  
at Mohql Kasumpti Junga NH 05 at Km.10.880 (RHS) (Shimla 
Bye-Pa.) Tehsil & District Shimla (HP). 

Initially the matter was placed before the Implementation 
Committee in the 16th  Meeting. 	The plans for aforesaid 
construction have been submitted on land bearing Khasra 
No.426/1, measuring 789.79 Sqm at Mohal Kasumpti, Shim/a. 
The site is on the valley side of Shim/a, Dhalli Bye-pass falls 
within jurisdiction of Municipal Corporation, Shim/a. At the road 
level Petrol Pump is proposed to be set up having canopy, sale 
office and electrical room and below the road 5 level framed RCC 
structure comprising columns and cross beams having height 
16.25 M over 2.00M plinth is proposed to be constructed. This 5 
level framed RCC Structure below the road involves relaxation 
with reference to order dated 16.11.2017 passed by the Hon'ble 
National Green Tribunal, which limits the construction of 2+ attic 
floors in Non-Core Area of Shimla Planning Area. The change of 
land use is also involved from Residential Use as specified in IDP, 
Shimla to proposed Petrol Pump and the powers to grant 
permission for Change of Land use are vested with the Director, 
Town & Country Planning Department as per Notification dated 
28.06.2016. 

The case was placed before the Implementation Committee for 
deciding if the relaxation from 2+ Attic floors to 5 level framed 
RCC Structure comprising columns and cross beams is to be 
recommended or not. Keeping in view the nature of the 
proposed activity as public utility i.e. Petrol Pump, the 
Implementation Committee had left the decision to the 
Supervisory Committee. 

2 
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This case was discussed by the Supervisory Committee and it 
was decided that since the proposed project is Public Utility, the 
desired relaxation may be granted in public interest subject to 
the following conditions:- 
i. 	The applicant has to submit the Geological Report of the 

site to Municipal Corporation, ShimIa. 
The applicant has to submit the Slope Analysis Report of 
the site to the Municipal Corporation, Shim/a. 
The applicant will keep the framed structure non-habitable. 

iv. 	The Municipal Corporation, Shimla will ensure that the 
necessary codal formalities are completed before issuing 
final permission.” 

The Approval of building plan was then ,sanctioned by the 
MUnicipal Corporation Shirrila In faVour of private respondents on 
2608.2020 fx:,,Onstrudidnicommission of retail outlet of petrol 
pump. 

- 	 ' 

The Joint 6ornrnitt.6e--.tlecided that in accordance with the 
‘directions of the Hontle Naticinal Green TribUnal, a factual and action 
taken report be submitted by the Ins_pection 8,, Action Committee by 
conducting a site visit to ascertain factual position on the allegations 
• made by the Applicant before the Hontle National Green Tribunal 
•'along-with action taken, if any; The composition of Inspection and 
Action committee shall be:-'  

1. Commitsioner„Muniapal Corporation, Shimla- Chairperson, 
2. Member Skretary;'HP State Pollution Control Board- Member, 
3. Chief Conservator of forests= Member, and 
4. Director, Town kk Country Planning, Himachal Pradesh- Member. 

It was decided that the' aforesaid Committee shall carry out a 
joint inspection at the site under reference and ascertain following 
-aspects:- 

1. Whether the construction don.. by ,the private respondents is as 
per thb Supervisoty Committee approval in terms of number of 
Storeys and building Height, and' 

2. Removal of trees in a planned manner as alleged by the 
Applicant. 

3 
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The Committee was directed to submit its factual and action 

taken report on, or before 16th  June, 2021 after complying with the 
directions so passed by the Ld. National Green Tribunal in true letter 
and spirit so that the same can be placed before the Ld. Tribunal 
accordingly and before the next date of hearing. 

The meeting ended with a vote of thanks to and from the Chair. 

• Scl/- 
• Principal Secretary 

(Urban Development) 
to the Government of Himachal Pradesh 

bios'fcist(4-$20-12-4Keerpti 5L/I-AS- 
N 

Copy forwarded to:- 

Dated:q/cia,„Q)  

1. The Commissioner, Municipal Corporation, Himachal Pradesh, 
Shimla-02, for information and necessary action, please. 

2. Principal Chief Conservator of Forests, Shimla-1, for information 
and necessary action, please. 

3. Director, Town and Country Planning Department, ShimIN;-09, for 
information and necessary action, please. 

11mer Secretary, 
HP State Pollution Control Board, Shimla-9 

4 



Sh. AshishKohli, 
Commissioner MC 

Shimla 
(Member) 

Sh. ipun lindal 
Member 

Secretary, 
PCB( Member) 

Sh. Kamal Kant 
Saroch, IAS 
(Co-opted 
Member) 

Sh. SD Sharma 
CCF, Shimla 
(Member) 

JOINT SITE SITE INSPECTION REPORT 

SUBMITTED BY 

THE JOINT INSPECTION COMMITTEE 
CONSTITUTED IN OA NO.61/2021-ABHISHEK 

KATARA VS STATE OF H.P. & ORS. 

[PROPOSED RETAIL OUTLET FOR SH. KUNAL RAI SETH IA M/S 
INDIAN OIL CORPORATION LTD. SAID TO BE COMPRISED ON KH., 

NO. 426/1 AT MOHAL KASUMPTI JUNGA NH-05 AT KM 10.880 
(RHS) (SHIMLA BYE-PASS) TEHSIL & DISTRICT-SHIMLA (HP)]. 

10"1JUNE1  2021  
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1. INTRODUCTION 
	 -IS 

The Hon'ble National Green Tribunal in OA No. 61/2021-Abhishek 
Kataravs State of H.P. & Ors, vide orders dated 10.03.2021 had 

directed to constitute a joint Committee comprising of Secretary, 
Urban Development, H.P., PCCF (HoFF), H.P., Municipal 

Commissioner, Shimla and the State PCB to verify the allegations 
made in the application. The State PCB has been further directed to 

be the nodal agency for compliance and coordination. The case in 

question is the approved and under construction Retail outlet of Sh. 
KunalRaiSethia M/s Indian Oil Corporation Ltd. onKh. No. 426/1 at 

mdhalKasumptilungaNH-05 at km 10.880 (Rhs) (Shimla bye-pass) 

Tehsil &District-Shimla, H.P., located within the jurisdiction of MC 

Shimla under Shimla Planning Area. 

2. CONSTITUTION OF JOINT INSPECTION COMMITTEE 

In order to comply with the directions entailed in the order dated 

10.03.2021 passed by the Hon'ble National Green Tribunal in 0.A 

no. 61 of 2021 titled as "AbhishekKatara versus State of Himachal 

Pradesh and others", a meeting was convened under the 

Chairmanship of sh. Rajneesh (IAS), Principal Secretary (Town & 

Country Planning /Urban Development) to the Government of 
Himachal Pradesh on 07.06.2021. 

It was decided during the said meeting that for the purpose of 

carrying out the site inspection and to verify the approvals accorded 

by the Supervisory Committee as per the directions of Ld. NGT, a 

joint inspection Committeebe constituted comprising of:- 

1. Member Secretary, HP State Pollution Control Board, 

2. Commissioner, Municipal Corporation, Shimla, and 

3. Chief Conservator of Forests, Shimla 

The aforesaid Committee is headed by the Commissioner, Municipal 

Corporation, Shimla and the Director, Town & Country Planning 

Department is a co-opted Member of the Committee to provide 

assistance during the site inspection. 
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SCOPE OF WORK OF THE JOINT SITE INSPECTION 
COMMITTEE 

It was decided in the Joint Committee meeting that the aforesaid 

Inspection and Action Committee shall carry out a joint inspection 

at the site under reference and ascertain following aspects:- 

1. Whether the construction done by the private respondents is 

as per the Supervisory Committee approval in terms of 

number of Storeys and building Height, and 

2. Removal of trees in a planned manner as alleged by the 
Applicant. 

4. PROJECT DETAILS 

a)Approval Chronology 

The applicant of Sh. Kunal Rai Sethia had submitted his case to MC 

Shimla on 19.10.2019 for grant of approval for a Petrol Pump retail 

outlet of M/s Indian Oil Corporation Ltd. On Kh. No. 426/1 at 

mohalKasumptiJungaNH-05 at km 10.880 (Rhs) (Shimla bye-pass) 

Tehsil &District-Shimla, H.P., located within the jurisdiction of MC 
Shimla under Shimla Planning Area. 

After detailed technical examination the case was placed in the 53rd  
meeting of HPAC Meeting held on 13.12.2019. Subsequently the 

case was forwarded to Chairman Implementation Committee-cum-

Director, TCP for further consideration in compliance to the Hon'ble 

National Green Tribunal Order date 16.11.17, as the case involved 
relaxation in height of R.C.C. framed structure to reach the road 

level as well as Change of Land Use from Residential to Petrol 

Pump. 

As there are no specific regulations for Petrol Pump in IDP Shimla or 

the H.P. TCP Rules, 2014, the case was submitted by the applicant 

as per standard layout plan approved by the Indian Oil Corporation 

and other supporting documents/NOC as applicable were also 

submitted. 

Further, the instant case for construction of petrol pump falling in 

Non-Core area of Shimla Planning Area v\i"--p-1-ac- d before the 

a4F 
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16thand 17thmeetings of Implementation Committee held on 
06.03.2020 and 12.05.2020 respectively, and was recommended to 

the Supervisory Committee for further consideration. Thereafter, 

the case was placed before the Supervisory Committee in its 8th 

meeting held on 09.06.2020, whereby the case was approved with 

certain conditions, being a public utility project as per the directions 

imparted by the Ld. NGT in its judgment dated 16.11.2017 in O.A. 

No. 121 of 2014 titled as 'Yogendra Mohan Sengupta versus UoI & 
Ors.' The relevant extracts of proceedings of the 8thmeeting of 

Supervisory Committee, pertaining to the instant case are as 

follows. 

-"3. Case of proposed retail outlet for Sh. Kunal Rai Sethia M/s 
Indian Oil Corporation Ltd. said to be comprised on Kh. 
No.426/1 at Mohal Kasumpti Junga NH 05 at Km.10.880 (RHS) 
(Shimla Bye-Pass) Tehsil & District Shimla (H.P). 

Initially the matter was placed before the Implementation Committee 
in the 16th  Meeting. The plans for aforesaid construction have been 
submitted on land bearing Khasra No.426/1, measuring 789.79 Sqm 
at Mohal Kasumpti, Shimla. The site is on the valley side of Shimla, 
Dhalli Bye-pass false within jurisdiction of Municipal Corporation, 
Shim/a. At the road level Petrol Pump is proposed to be set up having 
canopy, sale office and electrical room and below the road 5 level 
framed RCC structure comprising columns and cross beams having 
height 16.25 M over 2.00M plinth is proposed to be constructed. This 
5 level framed RCC Structure below the road involves relaxation with 
reference to order dated 16.11.2017 passed by the Hon'ble National 
Green Tribunal, which limits the construction of 2+ attic floors in Non-
Core Area of Shimla Planning Area. The change of land use is also 
involved from Residential Use as specified in IDP, Shimla to proposed 
Petrol Pump and the powers to grant permission for Change of Land 
use are vested with the Director, Town & Country Planning 
Department as per Notification dated 28.06.2016. 

The case was placed before the Implementation Committee for 
deciding if the relaxation from 2+ Attic floors to 5 level framed RCC 
Structure Comprising columns and cross beams is to be recommended 
or not. Keeping in view the nature of the proposed activity as public 
utility i.e. Petrol Pump, the Implementation Committee had left the 
decision to the Supervisory Committee. 

This case was discussed by the Supervisory Committee and it was 
decided that since the proposed project is Public Utility, the desired 
relaxation may be granted in public interest subject to the following 
conditions:- 

i. 	The applicant has to submit the Geological Report of 
the ite to Municipal Corporation, Shimla. 
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The applicant applicant has to submit the Slope Analysis Report 
of the site to the Municipal Corporation, Shimla. 
The applicant will keep the framed structure non-
habitable. 

iv. 	The Municipal Corporation, Shimla will ensure that the 
necessary codal formalities are completed before 
issuing final permission." 

After due compliance of all the conditions imposed by the 

Supervisory Committee as cited above, the approval of building plan 

was given by the Municipal Corporation, Shimla in favor of the 
applicant on 26.08.2020 for construction/commission of retail outlet 

of petrol pump. 

bpoint Inspection Details 

The joint inspection Committee along with the supporting staff 

visited the Petrol Pump site on 10.06.2021 at 11:00 A.M. for 

carrying out detailed inspection and measurements of the actual 

construction carried out at site, as per scope of work defined in the 

meeting dated 07.06.2021 held under the Chairmanship of Pr. 

Secretary, UD & TCP to the Govt. of Himachal Pradesh. The 

Committee members visited the Site situated at the valley side and 

thereafter measurements of the existing R.C.0 framed structure 

constructed till date were carried out jointly by the technical field 

staff of MC Shimla, Divisional Town Planning Office Shimla, Forest 
Department team in the presence of all Committee Members. 

c)Project Checklist- Comparative statement. 

As per scope of work and the mandate of the aforesaid Committee, 

the detailed comparative statement of sanction/approved structure 
vis-a-vis the actual construction carried out at site, especially w.r.t 

to the Numbers of Storeys as per approvals conveyed by MC, 

Shimla, the overall height of building constructed and removal of 

trees in a planned manner as alleged in the application, are given in 

the checklist as under. 

Sr. 
No. 

Particulars As approved 
dated 

26.08.2021 

Actual 
Construction at 

site 

Remarks 

1 No. of storeys Proposed 
Retail 	Outlet 

5 	Level 	R.C.C. 
columns 	and 

d)447 
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Sr. 
No. 

Particulars As approved 
dated 

26.08.2021 

Actual 
Construction at 

site 

Remarks 

(Petrol 
pump) 	at 
Road Level+5 
Level 	R.C.0 
Framed 
Structure 
(Non 
habitable) 
below 	Road 
Level 	with 
provision 	for 
keeping 	oil 
storage tanks 
on 	one 	level 
immediately 
below 	road 
level. 

beam 	framed 
structure 
partially 
constructed 
(non 	habitable) 
below the 	road 
level with partly 
completed 	one 
R.C.0 	slab 	at 
road 	level 	and 
another 	just 
below the road 
level for keeping 
oil 	storage 
tanks. 

• 

2 Plinth height i.e. 
Retaining 	Wall 
Height 
Below 	non 
habitable 	RCC 
Framed 
Structure 	on 
valley side. 

Plinth 	height 
i.e. 2.00 mtrs. 
Retaining 
wall 	over 
natural 	slope 
of land. 

Plinth 	R/W 	of 
Height 	Varying 
from 3.50mtr to 
6.0 	metres 
maximum 	over 
natural slope of 
land. 

Additional 
P.C.C/R.C.C. 
Retaining 	wall 	of 
4.0 mtrs. Height is 
under construction 
at 	site 	as 	a 
protection measure 
to make the whole 
structure 	stable 
and 	earth 	quake 
resistant. 	' 

3 Height of Frame 
Structure 

16.25 mtrs 15.90 mtrs 0.35 mtrs less than 
approved. 

4 Height 	of 	Sales 
Office/Electrical 
Room/Canopy 

Sales Office & 
Electrical 
Rooms= 4.50 
Canopy= 7.00 
(Non-
habitable) 

Yet 	to 	be 
constructed. 

5 Geological Report Submitted 	to 
MC 	Shimla 	as 
per 	Condition 
imposed 	by 
Supervisory 
Committee 

- 

6 Rain 	Water 
Harvesting 
/Drainage 
Provisions,_.  

Proposed Yet 	to 	be 
constructed. 
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Sr. 
No. 

Particulars As approved 
dated 

26.08.2021 

Actual 
Construction at 

site . 

Remarks 

7 Slope 	Analysis 
Report 

Submitted 	to 
MC 	Shimla 	as 
per 	Condition 
imposed 	by 
Supervisory 
Committee 

- - 

8 Structural 
Stability 
Certificate 

Submitted - - 

9 Forest 	NOC 
regarding 
distance 	from 
forest/trees. 

Submitted. 
Minimum 	2.0 
Mtrs 	distance 
from the line of 
building 
construction 	is 
proposed in the 
site plan. 

No 	tree 	has 
been removed at 
site. 
Only one tree is 
at 	1.88 	mtrs. 
Rest 	all 	four 
trees are at >2.0 
mtrs 	distance 
from the line of 
building 
construction. 

Details are shown 
in attached plan. 

d) Details of Inspection as per Scope of Work. 

The point wise observations and findings by the joint inspection 

Committee, as per the detailed checklist at Sr. no. (c) above and 

the scope of work and the mandate of the aforesaid Committee are 

elaborated as follow. 

1. Numbers of Storeys as per approvals conveyed by MC, 

Shimla. 

The inspection committee perused the case file and the 

approval/sanction letter and the maps of the instant case vis-

à-vis the construction carried out at site. As per the 

measurement of construction carried out at site, it is observed 

that the applicant has constructed R.C.0 framed structure at 5 

levels below road with total height of 15.90 mtrs against 

approved height of 16.25 mtrs, i.e. 0.35 mtrs less. 

Approved plinth height was 2.00mtrs but on the spot plinth 

height is varying from 3.50mtrs to 6.00mtrs. 

Reasons for the variation in plinth height on the spot from the 

sarictised plinth height as per the version of the applicant is 

stated 

s„,-• 	 Page 7 of 9 
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"That is further most respectfully submitted that prior 
to the approval of the map as directed by the Hon' ble 

Supervisory Committee a Geological report had been 
submitted that the perusal of the same would go to 
reveal that as opined vy the Ld Geologist that 
according to him there existed 2.25mtrs of over burden 

of loose strata and foundations were supposed to be 
laid 1.5mtrs in situ rocks.That during excavation at the 
site the firm strata was achieved at a depth of 8-9 mtrs 
below the natural soil level and the structure was 
raised from the firm strata". 

However, the committee also observed that in addition to the 

constructed five levels below road level at site P.C.C./R.C.C. 

retaining wall of height varying from1.50mtrs to 4.0mtrs is 

under construction as a protection measure to make the whole 

structure stable and earthquake resistant. The retaining wall 

was not proposed in the approved plans, but is within the plot 
boundary. 

2. Overall height of building constructed. 

a) The overall height of 5 level non-habitable R.C.0 framed 

structure is 15.90 meters against the approved height of 
16.25 meters, i.e. 0.35 meters less. 

b) Retaining wall of 2.0 meters height has been approved 

in the maps, however the height of R.C.0 Columns and 

R.C.0 beams frame work between natural slope of the 

land and fifth level from road level is varying from 3.50 
to 6.0 mtrs instead of approved 2.0 mtrs and another 

adjoining P.C.C. retaining wall of height varying from 
1.50 mtrs to 4.0 mtrs is under construction at site for 

making the whole structure stable and earthquake 
resistant. 

c) As per approved plans, the top level Petrol Pump 

dispensing stations, sales office & electrical room is of 

4.5 meters height and Canopy are yet to constructed at 
site. 

3. Removal of trees in a planned manner as alleged in the 
a p.p1icaton. 
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10 
Chief Conservator of Forests, 
Shimla Forest Circle, Shimla 

---o/° — 

As far as removal of trees in a planned manner as alleged in 

the application are concerned, the forest team present at site 

independently ascertained the same and also measured the 

distance of trees from the built framed structure. 

From the comparison the NOC granted by the Forest 

Department vide Letter dated 05.07.2019 and the supporting 

report including the site plan clearly showing the location of 

only one tree within the plot boundary and four trees outside 

the plot boundary. As per the site inspection it was 

ascertained by the Committee that all five trees as per 
forest NOC dated 05.07.2019 are existing at site, 
therefore no tree has been removed from the site as 

alleged. Further, the minimum distance of 2.0 meters from 

the all the trees, except one located on the right side on lower 

valley side has been maintained. The one tree is located at a 

distance of 1.88 mtrs from the structure. (Report from forest 

Department enclosed). 

Piq 

eol0 	
C C°°k.k" 	

Director, Town & Country Ptannkng De 
%%400  

Hirneifial Pradesh, Shirnlari 

.r 

H. . Sto.t.c 
Shiml a- 	Oki') 
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_of joint site inspection committee on 1.0.06.2021 in OA No. 61./2021 titled as 
Abhishek Katara Vs State of HP and Ors on Khasra No. 426/1 'Matiza Kasumpati 
Junga (Shimia Bye Pass road). 

The report regarding status of trees in Kb. No. 426/1 1\1atiza Kasumpati Juno is 

furnished as under:- 

I No. I 

, 2 	Deodar 
; 

As per record, DFO Shimla (Urban) issued NOC for 

proposed retail' outiet(Kh. No. 426,11 Mama Kasumpti huwa)vitlei1slett*t019-

54.5'dated 05-.07..20N Which mentions that five trees are standing: .along tJ per4jhery of 

the plot, one tree inside the plot boundary and remaining four outside by strictly 

following the periphery norms or Municipal Corporation, Shirrila. 

On the day of inspection (10.06.2021). the construction 

work has taken place in the plot and the distance of trees from the outer boundaries of the 

constructed area is not same as was reported at the time of issuing NOC, the reason being 

earlier measurements taken from plot boundary. The status of trees at the time of issuinu. 

NOC and on the date of inspection is giVen as under:- 

Sr. 	Species • 	Dia 	I Distance of tree from the—Wi'stance—  of 	from th'e 

1 B/1. (Prunus) 

l Deodar 

BIL, (Prunus) 

Deadar • 

Class 
. 	, 
peripncr. 	of 	plot 	;it 	toe 

time of NOC issuing (in 

meter) 

I periphery or the constructed 

i area 	as 	on 	10.06.2021 	(in ' 
I 
I meter) 	 1 
! -r 

Ill 1 -7 _.„ 1.88 

2 . 4 4.00 

4720  

T"-  

3.7 

2 

2 

V 

V 

2.70 

2.70 

3 

. 

One more. Deodar tree I13 is standing along the periphery of 

the constructed area which was at a distance of 1.9 meter not included/ counted being 

away from the boundary of the plot. 

All the six trees are standing there is no damage of any kind 

to any tree and all the trees are not to be felled keeping in view of MC norms. Along the 

road side, there is one tree Dc‘odar (IF>) in the acquired width or road close to the 

boundary of the constructed area which needs to be protected. 

As reeards alleQations about removal of trees in a planned 

manner. the u,cot.traphical Iocatioii of th 	lot I 	1i1:11:,../cci through the 01S of the 

department based on processed data of 1:oft's! Surve) or India, F)ehmdon for Forest 



Density. As per analyzes the status of U.-217during 2005 was non forest/ open flut. 

during 2019 as open forest. As there is no change in the status of land during 2005 

2019, the allegation of removal or trees in a planned manner is not correct. Copies o 

Forest cover map 2005& 2019 are attached. 

Chief Conservator o Forests, 
Shimia Forest Circle. Shimla.. 
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Joint Site inspection by the Committee constituted in OA No. 61/2021- 
Abhishek KataraVs State of H.P. & Ors.  

[Proposed retail outlet for Sh. KunalRaiSethia M/s Indian Oil Corporation 

Ltd. said TP BE comprised on Kh., No. 426/1 at Mohal Kasumpti Junga 
NH-05 at Km 10.880 (RHS) (Shimla Bye-pass) Tehsil & District-Shimla 

(111P)l. 

Attendance Sheet 

Dated: 10.06.21 
	

Time: 11.00 AM 
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No. 
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11-7q NEXti  RE- -3] 

Proceeding of the 2"d  Joint Committee meeting in compliance to 
the order dated 10.03.2021 classed by the Hon'ble National  
Green Tribunal in OA no. 1 of 2021 held under the 
Chairmanship f Principal Secretary (Urban Development) to 
the Government of Himachal Pradesh on dated 05.07.2021 held 
in the Office Chamber, HP Secretariat at 12.30 P.M.  

In pursuance to the order dated 10.03.2021 passed by the Hon'ble 
National Green Tribunal in 0.A.no. 61 of 2021 titled as "Abhishek 
Katara versus State of Himachal Pradesh and others", 2n1meeting of 
Joint Committee was convened under the Chairmanship of Sh. 
Rajneesh (IAS), Principal Secretary (Urban Development) to the 
Government of Himachal Pradesh 

The meeting was attended by the following officers/ officials:- 

1. Shri Kama! Kant Saroch (IAS), Director, Town & Country 
Planning, Himachal Pradesh, Shimla-9 

2. Shri Apoorv Devgan (IAS), Member Secretary, HP State Pollution 
Control Board, Shimla-9. 

3. Shri S.D. Sharma, (IFS), Chief Conservator of Forests (Finance), 
Shimla-1. 

4. Shri Ashish Kohli (HAS), Commissioner, Municipal Corporation, 
Shimla-1. 

5. Shri Karam Chand Nanta, State Town Planner, Town & Country 
Planning Department, Shimla-9, H.P. 

6. Shri Davinder Mista, Architect Planner, Municipal Corporation, 
Shimla, H.P. 

7. Shri Lalit Thakur, Environmental Engineer, HP State Pollution 
Control Board, Shimla-9. 

8. Shri Deepak Dogra, Jr. Environmental Engineer, HP State 
Pollution Control Board, Shimla-9. 

9.Shri Mayank Manta- Additional District Attorney cum Law Officer, 
Town & Country Planning Department, Shimla-9, H.P 

In its earlier meeting dated 07.06.2021, it was decided that the 
Inspection & Action Committee shall carry out a joint site 
inspection to ascertain factual position on the allegations made 
by the Applicant before the Hon'ble National Green Tribunal 
along with action taken, if any. 

At the outset, the detailed discussion regarding the genesis and 
brief facts of the case were discussed. It was apprised by the 
representative on behalf of Department of Town & Country 
Planning that for the approval of the planning permission in 
non-core area of Shimla Planning area by High powered 
Expert Committee (Supervisory/ Implementation 
Committee, the matter in question has been examined 
strictly by the aforesaid Committee in view of following 
directions under para 112 passed by this Hon'ble Tribunal 
vide its judgment dated 16.11.2017 in 0.A.no. 121 of 2014 
titled as "Yogendra Mohan Sengupta versus Union of India 
& ors.", as under:- 

"Para 112 (III.) ,Beyond the Core, Green/Forest area and 
the areas falling under the authorities of the Shimla 
Planning Area, the construction may be permitted strictly in 
accordance with the provisions of the TCP Act, Development 
Plan and the Municipal laws in force. Even in these areas, 



construction will not be permitted be 
attic floor. However, restricted to 
construction, particularly public utilit 
hospitals, schools and offices of essen 
definitely not include commercial, pn 
such allied buildings) are propose 
beyond two storeys plus attic floo 
approval or obtaining NOC shall 
concerned authorities having jurisdic 
question. It would be sanctioned onl 
been approved and adequate precaut 
measures have been provided by t 
constituted under this judgment along 
Committee. 

ond two storeys plus 
these areas, if any 
s (the buildings like 

ial services but would 
ate builders and any 

to be constructed 
then the plans for 

e submitted to the 
ion over the area in 
after the same have 
nary and preventive 

e special committee 
with the Supervisory 

Para 112 (XX.)The Committee shall 
recommendations in relation to zoni 
keep in mind the factor of vulnerabi 
The Committee may also make r 
permitting construction of buildings 
like hospital, fire-brigade or public 
strictly in consonance with the laws in 

also deal with the 
g policy and would 
ity risk assessment. 
commendations for 
f exceptional nature 
utility services but 

orce." 

In light of the directions passed by t 
judgment dated 16.11.2017, th 
parameters/working principles have 
benchmark while considering the 
Committee including the present c 
respondents. 

i. Whether the case lies 
Area. 

ii. Whether approval process in t 
before the Hon'ble NGT Order. 

iii. Whether the particular case is 
or a public utility as per order 
judgment dated 16.11.2017 of 
Green Tribunal. 

iv. Whether the case falls under t 
Development Plan (IDP) Shim 
involves any further relaxations. 

v. Whether case falls within t 
Supervisory Committee or nee 
the Hon'ble NGT. 

is Hon'ble Tribunal's 
following 	broad 

been taken as a 
cases before the 
se of the private 

e ambit of Interim 
la regulations or it 

e competency of 
s to be referred to 

in Core/Green/ Non-Core 

e case was initiated 

f exceptional nature 
ara 112 (XX) of the 
the Hon'ble National 

The following criteria are taken int 
evaluating each case, as per applicabili 

i. Project of exceptional nature 
buildings like hospitals, scho 
essential services) 

ii. Factors of vulnerability risk asse 
• Structural Stability Certific 
• Geological Report. 
• Environmental clearance. 
• Fire and life safety provisio s. 
• Rain water harvesting prov sions. 
• Project justification report/ ote. 

consideration for 
y. 

Public utility (the 
Is and offices of 

sment. 
te/Design report. 



• Case specific orders/directions by the Hon'ble 
Supreme Court/High Court/INGT. 

It was further discussed during the course of meeting that 
the case of the private respondents was placed before the 
High powered expert Committee before the 16th  meeting of 
Implementation Committee held on 06.03.2020 (Copy 
enclosed as Annexure-A) & 17th  meeting dated 12.05.2020 
(Copy enclosed as Annexure-B) and thereafter before 
Supervisory Committee as agenda item in its 8th  meeting 
held on 09.06.2020 (Copy enclosed as Annexure-C). The 
Supervisory Committee had observed that a 5 level framed 
RCC structure (non-habitable) comprising columns and cross 
beams having height 16.25 M and 2.00M plinth, i.e. the 
retaining wall over natural slope of land has been proposed 
to be constructed. It was decided that since the proposed 
project is Public Utility, the desired relaxation may be 
granted in public interest subject to the following 
conditions:- 
i. The applicant has to submit the Geological Report of 

the site to Municipal Corporation, Shimla. 
ii. The applicant has to submit the Slope Analysis Report 

of the site to the Municipal Corporation, Shimla. 
iii. The applicant will keep the framed structure non-

habitable. 
iv. The Municipal Corporation, Shimla will ensure that the 

necessary codal formalities are completed before 
issuing final permission." 

It is pertinent to note that under section 3 read with Schedule 1 
of Essential Commodities Act, 1955, Petroleum & Petroleum 
Products are classified as essential commodities. 

Furthermore as per Schedule 1 and Section 2(n) of the 
Industrial Dispute Act, 1947, it is clearly evident that the 
motor and aviation spirit, diesel oil etc. have been held to 
have fallen within the definition of Public Utility. (The copies 
of relevant notification issued by the Ministry of Labour & 
Employment are hereby annexed as Annexure-D). 

This Committee observed that since, it has been 
categorically mentioned in para 112 of the judgment dated 
16.11.2017 passed by Hon'ble Tribunal in O.A. No. 121 of 
2014 that in respect of construction qua public utility 
sanction can be accorded by High powered expert 
Committee for obtaining NOC from the concerned 
authorities, which has been done in the present case, the 
aforesaid Committee had accorded its approval after 
deliberating upon the judgment of Hon'ble Tribunal. 

The Approval of building plan was then sanctioned by the 
Municipal Corporation Shimla in favour of private 
respondents on 26.08.2020 for construction/commission of 
retail outlet of petrol pump, being a public utility. 
Furthermore, as per para 112 (XVII) of the judgment dated 
16.11.2017 passed by the Ld. NGT, the 'High Powered 
Expert Committee', has been entrusted for carrying out the 
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specific directions under this judgment and provide NOC or 
other necessary permissions to the stakeholders, whether 
State or private parties. 

During the course of meeting, the factual and action taken report 
dated 10.06.2021 in compliance to the directions of the Ld. 
National Green Tribunal was placed before this Joint Committee 
and the same was discussed at length. As per the detailed joint 
site inspection report, following conclusions have been derived: 

"1. Report on number of storeys, building height etc.  

The inspection committee perused the case file and the 
approval/sanction letter and the maps of the instant case vis-a-
vis the construction carried out at site. As per the measurement 
of construction carried out at site, it is observed that against 
the approval of Competent Authority for constructing a 
Sieve! framed RCC structure (non-habitable) comprising 
columns and cross beams having height 16.25 M and 
2.00M plinth, i.e. the retaining wall over natural slope of 
land, the applicant has constructed R.C.0 framed structure 
at 5 levels below road with total height of 15.90 mtrs, i.e. 
0.35 Mfrs less. However, the approved plinth height was 
2.00mtrs but on the spot plinth height is varying from 
3.50mtrs to 6.00mtrs. 

Reasons for the variation in plinth height on the spot from the 
sanctioned plinth height as per the version of the applicant are 
stated as under:- 

"That is further most respectfully submitted that prior to the 
approval of the map as directed by the Hon' ble Supervisory 
Committee a Geological report had been submitted that the 
perusal of the same would go to reveal that as opined by the Ld 
Geologist that according to him there existed 2.25mtrs of over 
burden of loose strata and foundations were supposed to be laid 
1.5mtrs in situ rocks. That during excavation at the site the firm 
strata was achieved at a depth of 8-9 mtrs below the natural soil 
level and the structure was raised from the firm strata. 

The committee also observed that in addition to the constructed 
five levels below road level at site P.C.C. /R.C.C. retaining wall of 
height varying from 1.50mtrs to 4.0mtrs is under construction as 
a protection measure to make the whole structure stable and 
earthquake resistant. The retaining wall was not proposed in the 
approved plans, but is within the plot boundary and is for 
structural stability of the building...". 

"3. Removal of trees in a planned manner s alleaed in the 
application.  

As far as removal of trees in a planned manner as alleged in the 
application are concerned, the Inspection & Action Committee 
present at site independently ascertained the same and also 
measured the distance of trees from the built framed structure. 
From the comparison the NOC granted by the Forest Department 
vide Letter dated 05.07.2019 and the supporting report including 
the site plan clearly showing the location of only one tree within 
the plot boundary and four trees outside the plot boundary. 
Further, the minimum distance of 2.0 meters from the all the 
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trees, except one located on the right side on lower valley side 
has been maintained. The one tree is located at a distance of 
1.88 mtrs from the structure". 

The Commissioner, Municipal Corporation Shimla apprised the 
Committee that a notice dated 04.06.2021 under the provisions 
of HP Municipal Corporation Act, 1994 has already been issued to 
the private respondents to stop the construction activities at the 
site till final disposal of the matter in question. 

It was decided that the action taken report be filed at its earliest 
before the Ld. National Green Tribunal by the HP State Pollution 
Control Board. 

The meeting ended with a vote of thanks to and from the Chair. 

ws--P 
Pr 	I Se rethry 

(Urban De elopment) 
to the Government of Himachal Pradesh 

No.fcR 	t--40. 61 ID__621 	 - 	 Dated: 	6 104-12s, 2_1 

Copy forwarded to:- 

1. Director, Town and Country Planning Department, Shimla-09, for 
information and necessary action, please. 

2. Principal Chief Conservator of Forests, Shimla-1, for information 
and necessary action, please 

3. The Commissioner, Municipal Corporation, Himachal Pradesh, 
Shimla-01, for information and necessary action, please. 

Member Secretary, Secretary, 
HP State Pollution Control Board, Shimla-9 



A nnefraum - A 

16,3'i Meeting of the Implementation Committee in pursuance to the order of the tionible National Green 

Tribunal dated 16d,  November, 2017 in OA No. 121/2014. 

PROCEEDINGS OF THE 16th MEETING OF IMPLEMENTATION 
COMMITTEE HELD IN THE CONFERENCE HALL OF 
DIRECTORATE OF TOWN AND COUNTRY PLANNING 
DEPARTMENT, SHIMLA ON 6th MARCH 2020. 

The 16th Meeting of the Implementation Committee was held in the 
Conference Hall of the Directorate of Town and Country Planning 
Department, Shimla on 6t11 March, 2020 under the Chairmanship of 
Chairman, Implementation Committee -cum- Director, Town and 
Country Planning Department. The list of participants who attended the 
meeting is annexed at Annexure A. 
At the outset, the Chairman -welcothed all the Members. Thereafter, 
detailed deliberations were held 	as given below. 

. Review of the action taken with reference to the proceedings of 
the 15th Meeting of Implementation Committee held on 
30.12.2019. 

a. Discussion regarding finalization of draft Memorandum of 
Practices as received from the TCP, Forest, UD Department, MC 
Shimla, Geological wing of Industries Department and 
Environment, Science & Technology Department w.r.t. directions 
given in Para IX of the order dated 16112017. 

Regarding 'Memorandum of Practice (MoP)' it was apprised that 
approval has been granted by the Govt. on 5th April, 2019 and the same 
has been circulated to the respective departments for implementation. It 
was decided in the earlier meeting that monthly report regarding 
implementation of this 'Memorandum of Practice (MoP)' will be 
submitted by the concerned departments but, the same has not been 
received. The format regarding this was also circulated but the report 
has &it been received yet. It was decided that a reference will be sent to 
the concerned Departments in this regard. 

b. Discussion regarding finalization of drift Action Plans on 
Mobility, Disaster Management, Water Supply & Sewerag,, and 
Solid 	Waste Management Sectors with the conveners of the 
constituted Sub-Committees. 
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IAS) 
Chairman, I • entation Committee 
-cum- Director, Town & Country Planning 
Department, Shimla - 171009 (HP) 
Phone No. 0177-2622494. 

16th Meeting of the Implementation Committee in pursuance to the order of the Horehle Millionth Green 
Tribunal dated Iradi November, 2017w OA tto. )21124314- 

issue has been further deliberated upon in view of the order And 
directions of Hoeble High Court of Himachal Pradesh, whereby the 
construction proposed to be raised have been directed to be shifted to 
the nearby vicinity and in view of the already sanctioned of the approval 
Planning Fermission. Considering qua the.  directions.  of the Honible 
High Court and the clarification dated 01.02.2018 issued by the Law 
Department, .the Municipal-Corporation, Shimla was directed to decide 
the matter and submit a compliance report to this Committee. 

8 	Any other items with the permission of the Chair. 

a. Proposed rethil outlet for Sh. Kunal Rai Sethia Mis Indian Oil 
Corporation Ltd. said TP BE comprised on Kh., No. 426/1  at Mohal 
Kasumpti junga NH-05 at Kin 10380 (RHS) (Shimla Bye-pass) 
Tebsil & District- Shimla (HP). 

The matter was discussed at length. before .the Committee and.  it was 
submitted . before the Committee that the plans for . the 'aforesaid 
construction have been submitted for the site on valley .side.  of Shimla.-
Dhalli Bye-pass and RCC frame structure comprising columns and cross 
beams having height 16.25 M over 2.00 M plinth. The built structure of 5 
storey be/ow road level involves relaxation in number of storey with 
reference to order dated 16.11,2017 passed by the Hon'ble National . 
Green Tribunal, which limits the construction to 2+ Attic floors in Non-
Core Area of Shimla Planning Area. Keeping in view the nature of the 
proposed activity i.e.. public utility/ petrol pump the Implementation 
Committee has left the decision to the Supervisory Committee. 

The meeting ended, with the vote of thanks to and from the Chair. 

 

• 
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, IAS) 
Ch.iirman mp entation Committee 
-cum- Director, Town & Country Planning 
Department, Shintla - 171009 (HP) 
Phone No. 0177-2622494. 
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1. The Secretary (TCP) to the Government of Himachal Pradesh, 
Shirnla for information, please. 

2. The Joint Advisor (MP&P), National Disaster Management 
Authority, NDWIA Bhawan, A-I, Safdarjung Enclave, New Delhi-
29, for information, please. 

3. Tbe Architect- in Chief, Public Works Department, Himachal 
Pradesh, Shimla-2 - Member, for information, please 

t The Member Secretary, f-LP. Pollution Control Board, New 
Shfinla-9, for information, please. 

5. The Director, Wadia Institute of Himalayan Geology, Dehraidun, - 
Member, for information, please. 

6. The Director, Urban Development Department, Himachal 
Pradesh, Shimla-2, for information, please. 

7. The Director, Department of Environment, Science & Technology, 
Himachal Pradesh, Shirnla-2, for information, please. 

8. The Commissioner, Municipal Corporation, Himachal Pradesh, 
Shimla-2 - Member, for information and for taking further action 
as mentioned in the proceedings, please. 

9. The State Town Planer, Town and Country Planning Department, 
Shimla.-9 - Member, for information, please. 

10. The State Geologist, Department of Industries, Himachal Pradesh, 
Shiinla, for information, please., 

11. The Town and Country Planner (HQ) -cum- Member Secretary, 
Town and Country Planning Department, Shimla-9. 

12. The Law Officer, Town and Country Planning Department, 

13. All the Participants. 

16th Meeting of the Implementation Committee in pursuance to the order of the lion'ble Nationil Green 
Tribunal dated 16th November, 2017 in OA No. 121/2014. 

No. I-IIWTP/PP/P.Reg/ I.0 NGT/ 2019/ Vol-III Shirrila„ Dated: tc- - 
Copy to:- 	 , 	 4 
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it;Al • 	f ti , r 	- • 	- 	• 	• 17_ 	t-,4 ong o t 	ementanon Cornmatteelll pursuance to the order of the flonlble National Green 
Tribunal elated ltri,  November, 2017 m OA No 121/2014 

PROCEEDINGS OF THE 17th MEETING OF IMPLEMENTATION 
COMMITTEE HELD THROUGH VIDEO a)NEERENCING ON 12th 

- 	MAY, 2020 AT 3:00 PM. 

( 	The -1.7th Meeting of the Implementation Committee was held on 12th 
	May, 2020 under the Chairmanship of Chairman, Implementation 

Committee -cum- Director, Town and,Country Planning Department 
- 	through Video Coriferencing. The meeting was attended by the ; 
	 following 

 

1. 	S11. Lalit Jam,, - Director, Town and Country Planning Department, 

- Chairman. 

   2. Sh. P.S. Negi, Chief Architect, Public Works Department, 

	Himachal Pradesh, 51)11111a-2 - Member. 

Snit. Arijah Sharma, Town & Country Planner (Shimla), Officiating 

-State Town Planner, Town and Country 
i,
l
,
)I7ni7 Department, 

:::.:•::-';::.- -..:::'.--.: 	4;.:-;-Sh..t. .jee.t Kumar, Sr. Environmental Engineer, H.P, State Pollution ,./„... 	.-.,....... 	,-..,.. 	__.,.. 	_ 	: 	
.: 

-!,'..2, ::'•• -.:---'.:'•:----:::::::-- 	COrtrol  Board, New:Shirnla- 9 - MeMber,  

	

5.--Sh:Rajeev 'Sh;irria, Sr. Architect Planner; Municipal Corporation,_ ..,.:_ . : 	: 	. . 
Himachal Pradesh, Shimla- 2. (Representing Commissioner, : 

--:- 	;•'"'-'-- 	----'::: ---- :::-••-- - 	 ..- 	: 	. 
Milnicipal Corporation, Shimla- Member). 

-_-:- 
' 	6.-::-Sh-,•::::-Vivek: Sharma, Senior Consultant- Disaster Management, H...P,.. 

'''-i:r ii:::-...•-:.::. .._.!-: -,:i: 	*Ot0::'--Disastei:-Mana
:
geinent Authority, Himachal Pradesh, Shiip1a7  

''''''"'"':::- --::•:•-:' 	I,-:::..(Representing Special Secretary, Revenue- Di
.
saster.

,. 

 Management 
':::'- ' - - ' '' '-- ',- -•;E-.  to-the.GOvt.: of .1-iP- Meinber).  -- 	•----- ---"H•-• ,'--:-: 	--, 	-: 	.-.:.. 	.: 	. 	.. 	,.  

	

, 	7.*--Sli:• ::1<araM'f..- Ciland - Narita,. Assistant,  '17own , Plannet , (HQ); . 

	

„.., 	_:_:,.... _ . - 	_ 	. 	. 	. , 	. 

	

_ 	,42,,,f,fic-4itirigTown & ':-Country Planner (HQ),, Town _and.  Country :.  
.:-.:.PlAnning-Department;-$hirnla-9- Member Secretary.  

•:•"_:-,:, - ii--.- ,a_•,-Ms•-:-.--.."'Ts0,0i*-i•-f i_0441.I 	Planning:04;- 	Officer (HQ), ;I:ovv:n and Country --. 

 

S. 	__. 	. . 
- ' '-' --

Dep

--- ait-rnent

'  -

ShImia-9 

,(_: 

 

	

:-:;.:-.1::_. 	-5'--9,-,__-_ P11.1611, Nr1:11layan.k.Manta .,- 17,av.v.  Officer. torn and Country Planning 

Departmept;SbiMla9,.i:, ,:.;_ 
 ---,.. 	 .. 

..::::•-.7,t;:',..77.7-, 
. 	. 	e OtieSetr the Chairman welcomedII the 1\flen-lbers. Thereafter, 

' detailed d,eJ4.beT,a4oti:'•.were- hetd whiclyate as follows.  

- 	' - 	-  
 	.-4---- 

, 	, 	..7,F.---v'-'..i,!--:-,1..,,__•-,:::,...----,-_,4-.:::;:,,;-,.-',-..,----------',-.. -,-."--,-.:.:F.:7-:._-.7.,,,,:'..4.':-..-':':-'::L=';',1,.-„;-;::::::•:::::::.:-._,::',:::::'','.:. . . . : . -. 	'''. 	' -- 	.---. -1-•:.. . ::.,: 
Ilitnierit of TAkir),itirl ttiviiiii-,-Kiit,:iiiiiiii411;41.-PriidS111. ;:',-.-- -,---.. ..'".:`. 	 Plijie I of 9 
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Meet:mg of the implementation Committee in pursuance to the order of the Huntble Notiet 
Tribunal dated 16*November, 2017 in OA No 121/2014. 

k. Proposed Drawings for construction of Govt. Senior Secondary 
School Sanjauli on Kh. No. 4/4,425,426 and 427 at Upmohal-
Sanjauli Chowk. 

As per discussion held in the earlier  meeting 	of Implementation 
Committee it was decided that the matter may be examined by the 
Municipal Corporation, Shimla arid complete details of the case may be 
presented in the next meeting of  the Implementation Committee which 
will be scheduled as per Govt. orders regarding containment of COVID-
19 pandemic. 

I. The approval of Drawing of BDO Block Development Officer 
building Mashobra. 

The matter was recommended to be considered by the Supervisory 
Committee and the same will be done in the 	next Meeting of the 
Supervisory Committee. The same will be scheduled shortly as per 
Govt. orders regarding containment of the COVID- 19 pandemic. 

m. Proposed plan for the construction of one number new Barrack at 
Police line Kaithu, Shirrila on Khasra No. 328,337,338,339,374 to 
377, 378 to 385 and 805 at up mohal Upper Kaithu, Shimla in 
favour of Superintendent of Police, Distt. Shimla. 

As per ,discussion held in the earlier meeting of Implementation 
Committee it was decided that the Municipal Corporation, Shimla may 
decide the Matter at their own end and a compliance report be sent to 
the Director,,TCP. The same is still awaited. 

Proposed retail outlet for Sh. Kunat Rai Sethia IVI/s 'Indian Oil 
Corporation Ltd. said TP BE comprised on Kh., No. 426/1 at Mohal 
Kasumpti junga NH-05 at Km 10.880 (RHS) (Shimla Bye-pass) 

sit 4.  District- Shimla (Hp). 

The matter_ Was recommended to be considered by the. Supervisory 
Committee and the same, will be done in the next Meeting of the 
Supervisory Committee., The Same Will be scheduled shortly as 	per 
Govt. orders regarding containment of the, 	 /11,?-7, 19 ,pandemic. 
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Oman:trent of Town and Coontry Planning, Himactud Pradesh 

.,..,.173s!;..1eriiig of die Jinfilementation Committee in pursuan& to the order of the Himible National Green 
Tribunal dated 16th Ntiveniber, 2017 in OA No. 121/2014. 

legally permissible structural limits of the old building and for the 
same/permissible legal use. The Competent Authority shall sanction 
the plans and/or approve the same only to that extent and no more; 
	under any circumstances such plans must not be beyond two storeys 

and an attic floor and only for residential purpose". 

	The Implementation Co m̀ini—ttee decided that considering the public 
utility and importance of the Secretariat building firstly the comments 
may be sought from the members of the State Heritage Advisory 
	Committee 	through- email regarding, the 'design/character/building 

materials  etc. thereafter, the case may be placed before the Supervisory 

. 	Proposal construction of Mountain Township at jathia Devi, 
Shimla. 

The matter was discussed and it was apprised that the case has been 
_ sent to the Divisional Town Sz country Planning Office, Shimla for 

urther examination. The same will be placed in the next meeting after it 
Is received from the field office. 

Committee. 

e meeting ended with the vote of thanks to and from the Chair. 

The -Secretary (ITCP) to the Government of Himachal Pradesh, 
Shimla  for information, please. 
The Joint Advisor (1‘111MzP), National Disaster Management 
Authority, I\IDIVIA Bhawan, A-I, Safdarjung Enclave, New Delhi-
29, for information, please. 
The Chief Architect, Public Works Department, Himachal 

Shirrgit.1 -:Men*er, for information, please. 

IAS) 
 	Chairman, I 	entation Committee 

-cum- Direc or, 	n & Country Planning 
Department, Shimla - 171009 (HP) 
Phone No, 0177-2622494. 

No. HIM/TP/PP/P.Regi LC./ NGT/ 2019/ Vol-III Shimla, Dated: 21- 5 - 
Copy tO: 

 	.1?age 8 n19 
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, IAS) 
entation Committee 

-cum- 'rector, own & Country Planning 
Department, Shimla - 171009 (HP) 
Phone No. 0177-2622494. 

Chairm 

Erb Mettipg of the t InPlemenParion Committee in pursuance to the order of the Hon'hle National Green 
Tribunal dated lbat November, 2017 in OA No, 121/2014. 

t The Sr. Environmental Engineer, H.P. Pollution Control Board, 
New ShirnIa-9, for information, please. 

5. The Director, Wadia Institute of Himalayan Geology, Dehradun, - 
Member, for„information, please. 

6. 'file Director, Urban Development Department 
Pradesh, Shirnla-2, for information, please. 

7. The Director, Department of Environment, Science & Technology, 
Himachal Pradesh, Shimla-2, for information, please. 

S. The Commissioner, Municipal Corporation, Himachal Pradesh, 
Shimla-2 - Member, for information and for taking further action 
as mentioned in the proceedings, please. 

9. The State Town Planer Town and Country Planning Department, 
Shirnia,9 -,Member, for information, please. 

10. The State Geologist, Department of Industries, Himachal Pradesh, 
Shimla, for information, please. 

11. The Tcliwn and Country Planner (HQ) -cum- Member Secretary, 
Town and Country Planning Department, Shirnla-9• 

12. The 	Officer, Town and country 'Planning Department, 
Shirnla-9, 

13. All the Participants. 

Himachal 
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 	Meeting of the Supervisory Committee hold on 9th  June, 2020, in pursuance to the order at itte:f%orebte 
National Green Tribunal 'dated 161h November, 2017 in OA No. 121/2014. 

 	PROCEEDINGS 	OF THE 8th MEETING OF SUPERVISORY COMMITTEE 
HELD UNDER THE CHAIRMANSHIP OF SECRETARY (TCP) TO THE 
GOVT. OF H.P. IN THE CHAMBER OF _g_gRIL,--irARY TCP) 	HP 

SECRETARIAT SHIMLA, ON 9th JUNE, 2020. 

The 8th Meeting of the Supervisory Committee constituted in pursuance to the 
orders of the Hontble National Green Tribunal dated 16th November, 2017 in 
OA No. 121/2014 titled as Yogendra Mohan Sengupta Vs Union of India & 
Others was held under the Chairmanship of Secretary (TOP) to the Govt. .of 
H.P. in the Chamber of Secretary TCP) on 9" June, 2020.: The meeting 	 
attended by the following:- 

1. Sh. Rohan Cha.nd Thakur, Director, Town and Country Planning 
Department, Shirrila-9 - Member Secretary. 

2. Sh. D.C. Rana, Special Secretary (Revenue-DM) to the Govt. of H.P. 
3. Sh. Aditya Negi, Member Secretary, H.P. State Pollution Control Board. 
4. Dr. Vikram Gupta, Wadia Institute of Himalayan Geology, Dehradun 

(Through Video Conferencing). 
5. Dr. Geeta Arora, Associate Professor, Punjab Engineering College 

Chandigarh (Through Video Conferencing). 
Sh. Rajeev Sharma, Sr. Architect Planner, Municipal Corporation, 
Shimla. 

7. Smt. Anjali Sharma, State Town Planner (officiating), Town and Country 
Planning Department. 

8. Sh. K.C. Nanta, Town and Country Planner (HQ) (officiating), Town and 
Country Planning Department. 

9. Ms. Sanika Pathania, Planning Officer (HQ), Town and Country  
Planning Department. 

10 Sh. Mayank Manta, Law Officer, Town & Country Planning Department. 

At the outset, the Member Secretary with permission of  the Chair welcomed 
all the Members and Officers present in the meeting, Thereafter, the agenda 
items were deliberated upon one by one. 

1. Review of the proceedings of the rh Meeting of tt ervisory Committee held on 27.01.2020, 

Town.&Con ', Planning Departnien GOf.fl) 

Paget of 12 

Scanned with CamScanner 



--- 

Meeting of the Supervisory Committee held on 9th June, 2020, in pursuance to the order of the Honlge 
National Green Tribunal dated 16th November, 2017 in OA No. 	121/2014. 

COVID-19:;. 
pandemic 

e proceedings of the 17th Meeting of Implementation..: 
'''''''' • •  COMmittee'held at-111.05.202M 

.was iunanimously decided that the proceedings of the.  rneetin 
implementation Con. 	will not be reviewed by. this Committee. 

3. Case of proposed retail outlet for Sh. Kunal Rai Sethia s Indian 
011 Corporation Ltd. said to be comprised on Kh., No. 426/1  at Mohal 
Kasumpfi junga NH-05 at Km 10880 (RHS) (Shimla Bye-Pass) Tehsil  
& District- Shimla (HP). 

Initially the matter 	was placed' before the Implementation Oarrimittee in the 
116th Meeting. The plans for aforesaid construction have been :submitted on 
land bearing Khasra :No. 426/1 measuring 789.79 Sqm at Mohal- Kasumpti, 
Shimla. The site is on valley side of Shimla- Dhalli Bye-pass falls within the 
jurisdiction of Municipal Corporation, Shimla. At the road level Petrol Pump 
s proposed to be set up having canopy, :sale office and electrical room and 
below the road 5 level framed RCC Structure comprising columns and cross 
beams having height 16.25 M over ZOO M plinth is proposed to be constructed. 
This 5 level framed RCC Structure below the road involves relaxation with 
reference to order dated 16.11.2017 passed by the Honible National Green 
Tribunal, which limits the construction to 2+ Attic floors in Non-Core Area of 
Shimla Planning Area. The change of land use is also involved from 
Residential Use as specified in IDP, Shimla to proposed Petrol Pump and the 
powers to grant permission for Change of Landuse are vested with the 
Director, Town & Country Planning Department as per Notification dated 
28.062016. 

The case was placed before the Implementation Committee for deciding if the 
relaxation from 2+ Attic floors to 5 level framed RCC Structure comprising 
columns and cross beams is to be recommended or not. Keeping in view the 
nature of the proposed activity as public utility i.e. Petrol Pump the 
Implementation Committee had left the decision to the Supervisory 
Committee. 

The case was discussed by the Supervisory Committee and it was decided that 
since the proposed project is Public Utility the desired relaxation may be 
granted in public interest subject to following conditions:- 

Tourru& Country Manning:Depgrtinent;:  
rg*Tof4; 
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Wean of 	Supervisory Committee held on 9th June, 2020, in pursuance to the order of the Hon'bie  

National Green Tribunal dated 16th November, 2017 in OA No. 121/2014  

I The applicant has to: submit the Geological Report of the site 

Municipal Corporation, Shimia. 
fi.: The applicant has :to submit the Slope Analysis Report Of the 	site to. 

the Municipal Corporation, Shimla, 
L. The applicant will keep the framed structure non-:habitable. 

iv.: The Municipal Corporation, Shimla will ensure that the neteSsa 
todal:  formalities are completed before issuing  final  rmission. 

L. Case of Proposed Plan of Rain  Shelter at IGMC Medical co age, 
Shitnia on  Kh, No. 1544 at up Mohal Lakkar Bazar, Shimla. 

Inthally the matter was placed before the Implementation Committee in the  
16th Meeting. The matter was discussed by the Implementation Committee 
:and  it was informed that the structure is to be constructed in Core Area of 
Shimla Planning Area having 3.62 M height and built- up area of 10.8 Slim 
It has  been stated in the directions as contained in Para No. 112.11 of the order 
dated 16.11.2017 :Of the Hon'ble National Green Tribunal that, "We hereby 
prohibit new construction of any kind, i.e. residential, institutional and 
commercial to be permitted henceforth in any part of the Core and 
Green/Forest area as defined under the various Notifications issued under the 
interim Development Plan as well, by the State Government." However, the 
proposed construction of the rain shelter at the site  is a public amenity and 
essentially required for the visitors who visit the Indira Gandhi Medical 
College (Hospital) for diagnosis and treatment. Further, there is no such rain 
shelter existing in the vicinity and in all profanities will serve the public 
interest. The judgment passed by the Hon'ble National Green Tribunal had 
conferred powers to this Implementation/Supervisory Committee under Para 
No. 145 (XX) stating that, "The Committee shall also deal with the 
recommendations in relation to zoning policy and would keep in •mind the 
factor of vulnerability risk assessment. The Committee may also make: 
recommendations for permitting construction of buildings :of exceptional: 
nature like hospital, fire-brigade or public: utility, services but strictly In 
consonance with the laws in force' Keeping in view the :aforesaid direction 
and been  a matter  of public interest the Implementation: Committee had 
recommended case to he considered: before :the Supervisory :Committee. 

The case  was discussed by the Supervisory Committee :and it WAS decided: thati 
:the proposed structure is a small ancillary public :utility on rie:roadside:and 
:can, be considered: for:approval in:public interest,: 

Tow 	&:Countnj. Planning .Department 	
Page  Sot:12 
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meeting of the Supervisory Committee held on 9th June, 2020, In pursuance to the order of the lion'bi 
National Green Tribunal dated 16th November, 2017 in OA No.121/2014. 

but  	would definitely,  HO include commercial; private  builders and  any such 
:allied buildings) are proposed to be constructed beyond two storeys  plus attic 

oor then the plans for approval or obtaining NOC. shall be submitted to the 
concerned authorities having jurisdiction over the area in question. It would 
be sanctioned only after the same 	have been approved and adequate 
precautionary. and preventive measures have been provided by the special; 
committee constituted under this judgement along with the Supervisory 
Committee!' Keeping in:view these directions/ facts and on the same analogy 
as adopted while granting permission to the other public buildings the instant 
case was recommended by the Implementation Committee for approval to the 
Supervisory Committee with the conditions that all the directions issued by 
the  Hon!ble National Green Tribunal with reference to the rain harvesting 
systems, solar passive provisions, firefighting provisions  are  to be adhered to 
make: tile building environment friendly. 

The case was discussed by the Supervisory Committee. Dr. Vikrarn: Gupta 
emphasized that slope and structure stability must be kept into consideration 
for granting permission. Dr. Geeta Arora :discussed the issue of restricting 
inumber of storeys of the proposed building to 24-Attic as per directions of the 
Hon/ble National Green Tribunal-4 The Committee deliberated the nature of 
functional requirements of the office of the Block Development Officer 'which 
entails close public interface with Panchayati Raj Institutions (PR's), elected 
members of PRIs and general public for which open space around the office 
building is functionally needed and hence vertical expansion is more suitable 
rather than horizontal expansion. 

The committee decided that the proposed structure is a public utility building 
and an important Govt office which is the link between the Government and 
Panchayati Raj Institutions at grass root level. Hence, the case was considered
for approval in public interest with relaxation in one additional -floor w:r.t. 
order dated 16.11.2017. 

The meeting ended with the vote of thanks to and from the Chair. 

(Raj 	 IAS) 
Secretary (TCP) 

to the Govt. of Himachal Pradesh 
Shimia -  171002 

No. IIIM/TP/PP/P Reg./ S.C./ NGT/ 2018/ Vol- f Shimla, Dated: 
Copy to:- 

Town  Country Planning Departmerg, oft 
•Pagell  of 2 
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Meeting of 	Supervisory Committee held on 9th June, 2020, in pursuance to the order of the Hon'bk:  
National Green Tribunal dated 16th November, 2017 Jrt OA No. 121/2014.. 

1, The Secretary C to the :Go•tit: cf Himachal rrades 
Chairman, for information & necessary action, please. 
.The Joint Secretary (Mitigation), National- :Disaster Managemen 
.Authority, Govt. of India, NDMA Bhawan„ 	Safdarjung Enclave, 
New Delhi-29, for information, pleases 

3.The Special Secretary (Revenue-DM)to the GovL ofi HZ..f tinformation 
:Sr necessary action, please; 

4, The Member Secretary, FEP Pollution Control Board, New Shimla-
171009, for information & necessary action, please. 

5, The Director, VVadia: Institute of Himalayan Geology, Dehrachm, for 
information '& necessary action, please. 

6. The. Director, Punjab Engineering College Chandigarh, for information 
.& necessary action, please. 

7, Dr. Vikram Gupta, Wadia Institute of Himalayan Geology, Dehradun. 
Member, 	:for information & necessary action, please. 

S. Dr. Geeta Arora, Associate Professor, Punjab Engineering College 
Chandigarh, for information & necessary action, please. 

9, The Commissioner, Municipal Corporation, Himachal Pradesh, Shirnla- 
02, for information & necessary action, please. 

10. The State Town Planner, Town and Country Planning Department; 
Shimla-09, for information & necessary action, please. 

11. Town and Country Planner (HQ) and Law Officer, Town & Country  
:lanning Department for information and necessary action, please. 

All 	e  participants. 

(EohanC.Thakur, IAS) 
Director 

Town and Country Planning Department, 
Himachal Pradesh, Shimla -171009, 
Phone No. 0177-2622494. 

'Town* Country Plantiin Depot nt:Gciii:P 	
P e 
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..T.M:a0.0.zgrrs..0i9t.PIA..:Vcrmoitzet 

IfitriX$11Y-01: 	:4Np:EMP• V)Y1Yft; 
:rplIFISAppN 

New DOA the 27th May 2021) 
R.4..:.:14,.414Whereas the: 	cemtneit :is:  salisfied:::that the publie: intett.St:e ;quires 

that the services of ttiaiin.OiStt,,•!:::ensaited:,is: t4:p..0.0.0Sniug:orpteicbietiog nr....astrihniinit:..pfttiekgaSes (Oat 
saifisaittaS:end: 	 the 

pitokute*Aot::1:94.7.f14 ti(1.94:7):tehen'Oehf.*nt.Oty40y10:*the:pittp** of anidAek 	 
' 	• 	 : 	 : 	: 
	41.knois::*.hesettia:41c:Ct.:0#31.:,00*.ottneat 	 the. Said mduetiy to 13'.1,e: 

serieifOr:  thelinOOSOSief the. Seist:Aet ;f01.4:4,0040.tiktnoe**Itlieffe4;froi**.:7Atii,Cfetob0; ZO:t9 . 	, 	. 	 . 	: 	: 	. 
v?de notdIeatwx of de Government  nr:iliidin!* :the •:1(iir•• -Ftry of: tiaboi*. and Empioyment m mber  
:44:ti1724(E.)i. dated  thertitk October, 	791; 

A. 	eae' the Cement Government out the opinion thet public 	reainireetheextensien of 
the 	hc WThLy  mine status to the said. mdy fcr a hirthet period of sintmUs from the date (tr 
pubt%a1on of this notification; 

.theretbre,. In exercise of the. powels ounferred Itty the proeige n udausc (vi) of.etause(e) 
of scct00.1. ar. the ,113411014111 Disputes Act, 1947 (14 of.  1947) .  tbe.,Centoll .0werrirseekbby tecaies  
fro 	the ;late utputthe'. Won at glis.natidiAttion he &d services of thg..ulductri enagcd an the Processing 
or 	produtgion or.distribtOon of fuel .gases (cud • 	. gas anc.I the like) to-hea thtzc utility se at 
for the petpaSet of the saittAct for aped, 

     

.„ 

$017/m0174Rcri. 
AA RASSINGROT. ti. Sew; 
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